
IN THE CEITRpJ ADMINISTRATIVE TRIBUNAL HYDERA13AD BENCH  AT HYDERABAD 

O.A.NO. 	/93 

Between: 
	 Date of Order: 6/7-93 

JJlVitional FlUiway Me.nager, (ns) 
South Ce Ut raj. Railway, Secunderabad, 

Pcrmztncnt T 1 y Inc'-'ctor (Con) 
S.C.Rly, Secunderabad. 
ChieQ Signaj. Inspector, 
Signal & Telecorrmun ication Epartrnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

17. /77a.%c'V11 . 

Presiding Officer, Labour Court;  
Narayanaguda, 1*. .P. Hyderabad. 

Respondents. 

P.r the Appl±cantsLMr.Nj:.Devraj, C for. Plys. 

For the Respondentst 

THE lION' JBLE Hit. JUSTICE VNEiLAIRI 2W : VICE CHAIRMAN 

AND 

THE HQIJTBLE MR.P .T :TIRuvENoAD.i2 : 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P..No. 

	

	& /83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The JDivisional Railway flanager (B.G) t.C.Rly, Secunderabad. 
The Permanent way Inspector (Con) S.C.Rly. Secuncierabad. 
The Chief Signal Inspector, Signal & Teleconrnunication 
DepartmentS, S.C.Rly, Secunderabad. 

The Presiding Officer, Labour Court, Narayenaguda, Hyderabad. 
One copy to flr.N.R.Eevraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
One spare copy. 

pvrn 



C 
TYPED BY 	 COMPARED BY 

CHECI<ED BY 	 APPROVED BY 

I N THE CENTRAL ;.DMINI STRATWE TEl BUNAL, 
1-IYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MILErUSTICE V.NEELADRI RAO 
VICE CHaIRMAN 

AND 

THE HON'BLE M1\.A.B.GORTY : MEMBER(AD) 

AN)D. 

THE 	'BLE MP].T  .CHANDRASE}CHkR REDLY 
MEMBER(J) - 

THE HON'BLE 14R.P.T.TIRUVENC'aDAM :M(A) 

Dated : 

ORDER/Js?!2tffr 

O.A.NO. 

PrkrNo. 

Admitted and Interim directions 
issued 

JUl 	e d 

DisppSed of with directions 

ec_ 

 Disnikssed 
Disrn4ssed as withdrawn 

Dismil,ssed for default. 

piirn 
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